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TRANSLATION NOC 

Office of District Magistrate Dehradun  

No Objection Certificate 

 

No. 110/ Establishment                                                                  Dated 06/06/24 

Subject: No Objection Certificate 

 

In reference to letter No. - DDN DO/NRO/RAIPUR dated 03.01.2024 of 

Divisional Retail Sales Head, Indian Oil Corporation Limited Division Office 25 

Nimbuwala Garhi Cantt, Dehradun and in pursuance of Rule 144 of Petroleum 

Rules 2002, no objection is given for grant of license to set up retail outlet of 

Indian Oil Corporation Limited on land Khasra No. 447 Mi Village Raipur Tehsil 

and District Dehradun State Uttarakhand under Petroleum Rules 2002 as shown 

in this site plan which is duly endorsed and attached herewith, with the restriction 

that the construction work of the proposed retail outlet will be started after map 

approval from Mussoorie Dehradun Development Authority. As the distance of 

the proposed retail outlet is 36 meters from Cygrace Academy International 

Raipur School, for setting up the retail outlet of Indian Oil Corporation Limited 

on land Khasra No.-447 Mi Village Raipur Tehsil Sadar Dehradun, as per the 

standards of "Guidelines for Siting up of New Petrol Pumps" dated 07.01.2020 

issued by the Central Pollution Control Board, additional safety measures as 

prescribed by PESO will be fulfilled at the proposed site and as the Khalinga 
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Canal is located at a distance of 25 meters from the proposed site, as per the 

instructions given in the notification number-1647/V-2/2021-11 (LUC)/2003 TC 

dated 05 October, 2021 of Uttarakhand Government Housing Section-2, the retail 

outlet will be constructed after leaving a distance of 50 meters from the canal. 

 

1. The following particulars have been taken into consideration while issuing this 

No Objection Certificate, namely:- 

(a) lawful possession of the site by the applicant with authorisation from the 

landowner or lessee to develop the premises under these regulations for storage 

of petroleum products; 

(b) public, particularly off-site facilities such as schools, hospitals or public 

gathering places nearby sites and mitigation measures, if any, provided; 

(c) traffic density and impact on traffic; 

(d) the proposal is in conformity with the local or area development plan; 

(e) Access to the site of fire in case of emergency and preparedness of fire services 

to deal with emergencies; 

(f) genuineness of purpose; 

(g) any other matter relating to public safety. 

 

District Magistrate, Dehradun 
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Copy - Sent to the following with the intention to ensure full compliance of the 

restrictions / conditions under which the recommendation / report for issuing no 

objection has been submitted by the department. In case the applicant violates the 

restrictions / conditions, propose to take action against the concerned as per rules. 

1. Senior Superintendent of Police, Dehradun. 

2. The Secretary, Mussoorie Dehradun Development Authority, Dehradun. 

3. The Sub-Divisional Magistrate, Sadar. 

4. District Supply Officer, Dehradun. 

5. Chief Fire Officer, Dehradun. 

6. Regional Officer (Administration), Uttarakhand Pollution Control Board, 

Dehradun. 

7. Executive Engineer, Temporary Section, Public Works Department, Rishikesh 

8. Divisional Retail Sales Head, Dehradun Divisional Office, Indian Oil 

Corporation Ltd., 25 Nimbuwala, Garhi Cantt, Dehradun, to ensure that necessary 

action is taken to fulfil additional safety measures as prescribed by PESO at the 

proposed site as per the standards of "Siting Criteria of Retail Outlet" mentioned 

in the "Guidelines for Setting up of New Petrol Pumps" dated 07.01.2020 issued 

by Central Pollution Control Board at the proposed retail outlet. 

9. The applicant Shri Ashish Rajvanshi, resident- Maharana Pratap Chowk, 

Raipur Dehradun is hereby instructed to ensure compliance with all the 

restrictions mentioned in the said NOC. 

District Magistrate, Dehradun 

9

TRUE COPY

387



10

ANNEXURE R-2

TRUE COPY
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9/28/24, 6:27 PM Gmail - Roshan Joshi vs. State of Uttarakhand & Ors. Iin Original Application Number 739/2024

https://mail.google.com/mail/u/0/?ik=b7ffce45e1&view=pt&search=all&permthid=thread-a:r-6754513572880710137&simpl=msg-a:r-269931797672643… 1/1

Priya Puri <hkpuriandco@gmail.com>

Roshan Joshi vs. State of Uttarakhand & Ors. Iin Original Application Number
739/2024
1 message

Priya Puri <hkpuriandco@gmail.com> Sat, Sep 28, 2024 at 6:27 PM
To: "office.nizampasha@gmail.com" <office.nizampasha@gmail.com>

Dear Sir. 
PLEASE FIND HERE ATTACHED SHORT AFFIDAVIT IN THE ABOVE MATTER.

--
Priya Puri, Advocate
H.K. Puri & Co
Chamber No.41
R. K. Garg Block
Supreme Court of India
New Delhi - 110001
+911123388160
+9111123383360

ROSHAN JOSHI COMPILED.pdf
5925K
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